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FORM NO, 4 ) ¢
(See Rule 42 ) P ' '
CENTRAL ADNINISTRATIVE TRIBUNAL ¢ GUWAHATI BENCH,

GUWAHAT I,
ORDER SHEET
| Urginal No. 5B /2002,
. : ' Misc.petiticn No,
Contempt petition To. /
Review Application No& /

Ap-p.li cant(s) N St Sarmna
- . M ]

TSt T ,

Responden't(s) \;_\c\\ A o:ws« s Y,

Advocate for Appllcant (s) M\r\ S_L &o&\&m QﬂDo\éa

Advocate for Respondent(s) (\QSQ_ ~

Notes :iof.fi ’Ehe ‘Registry

. '
i Date. t . ORDER OF THE TRIBUNAL
h * '522’02’02' Heard learned counsel for the
| ) J parties.
| 7’”“ 05? ..‘, ' : ,' Issue notice of motion. List on
i e )
CF.f ngo:?m ' ' 1,3,02 for Admission.
vide IP \Eé ' ) N
Dateq t’:(g ‘lsc =3 LffT.f.‘.( f : ' Issue notice on the Respondents
e 4 " , to show cause as to why the interim cgrder
A Dby, egmm,y/ﬂ‘nf ' as prayed for shall not be granted.

Vo U5 dpadem: N
ég«z@ﬂ @‘;’ v' lm : 3

Qi_}ﬂ@l\ , 1.3.2002 , - Heard Mr A. Chakraborty, learned

i ' counsel for the applicant. The application is

Copy of this ' ' admitted. Call for the recvords. Mr A. Deb Koy,

- order be given to the ! " learned Sr. C.G.S.C. is present. List for written

the learned coungel
for the applicant.

statement on 3.4.02.
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A@ QKL& 5aa~0vng -y 3.4.82 . four weeks time is allowed to
A, ﬂhﬂb the Respondents- ‘to file written statamant.
;éf List on'1.5.2002 for ordars,
o

Dine, 670 k67/
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List the case on 29.5,2002 enabling
the respondents to file uritten statement,

Mf.A.Chakraborty learned counsel
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‘“appearlng on behalf of the applicant has

stated that the appllcant has already
obtained the relief as prayed for in this
é?p&iﬁétioh.'The date of superannuation
has now been modified by the respondents

as 1st.March 2003 bg Order NoyEstt; VI-P
In the circumstances it 13 seen that

765 /Vole 11 dated 28.2.2002,fthe applicant

has already bbtained the relief. The appli-

‘“cant has not pressed the application.
Accordingly. the application is dismissed
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2 - Verification . 10,
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In The Central Administrative Tribunal

Guwahati Rench i Guwahati.

Dafhe Mo _ FR008

L
D o’

o

AT G
4 . Lk

Lsrensg

72 .
2702 /2068

Grd Aniruddha Sarma, .
Morking as Guperintendent  under The

Director General, Assam Rifle,

-—-

Shillong — 1k

__Applicant
AND,
i Union of India represented by the
Secretary, Ministry of.Home Affairs
Bovernment of India,

Mew Delhi.

2 The Director General,
frissam Rifles,

Shillong-11.

_Respondents

v

Petails of the Application 3

L Particulars df the order against which the

application is made 3

The applicaticon 18 made for a direction to  the
respondents to  act according to the correct date of bivth

as  per  age in o the Matriculation certificate antl For

Fetirement on superannuation of the applicant aceordingly.



3.
t
i
|

'

na 3 awm
Wa e ouwow

Da Jurisdictions

The applicant declares that the subiect matter of

bicn is within the durisdiction of the Hon ble

Ther applioc:

i bnal .

3. Limitations

i

The applicant . declaves that the applic

within  the period of Limitation wider section 1 of the

Admindstrative Tribunal éot, 1985,

4. Facts of the cases

4.1 ' That the applicant is a citizen of India and  as

guch ds entitled to tha righibes and'privilwq@ﬁ guarantesd by

the constitution of Tndia.

4. That the applicant  doined service as Ly

Divisional Clerkinow upgraded as Upper Divisional Clerk)  ono

PELLAPAS iR the Directorate General fAssam Rifles. T4 is

stated  that the applicant is a ciwvilian employes. He was
appointed directly, and without any formal interview. He was
promoted as Assistant in 1987 and as Superintendent in 1996,

The applicant is now working a8 Superintendent.

4.3 That at  the time of doining, +the applicant
produced his original matriculation certificate before the

then Head Dlerk of 2nd Assan Rifles. The then  Head Clerk

and  got it signed by the applicant. 1 is sts 1 that Lthe
applicant could not see the entries in the service book. He
was asked to put his signature, in the service record and he

signed  1t. He was not shown the entries made by office Cdn

‘

1;§u:cu;gﬁcﬁka =§%mwn9



the service ool and was not aware of any clerical errov

wou Y 0o
o ou Youw

the service sheelt as regards date of birth.

4.4 That  the normal practice and

respondents  is to get the service book verified and signed

[HCNCER dure

of

X

by

hy the eaployvess every year. Bt this practice was  nol

followed by the wespondents, and they made the service book

open for verification and signature with the  interval of

number  of  years. In the year 1989 when the applicant was

asked ~to verify the entries in his service book if

oame

s notice that his date of birth in the service bhoolk

e

Was

incorrect. His actual date of birth as per the Hmtriﬁulatimn

certificate dg 1.3.19435 bult it was weitten in’

S ——

Deyerle as 1.35.19420 He dmmediately apprised aboult Lhe facl

—

the respondents  with a reguest. for

corvection.,

GEFVILCE

T e

t e,

to

Maior, JdaD(Comn), Signal Branch was also pleased Lo forward

the  Deiginal Matriculation Certificate of the applicant Lo

the establishment branch by a letler dated 3.959.1989.

4 I That '

representation dated 3.7.1989 requesting the respondents

Copy of the letter dated 3.5.1989

e snclosed as Annexura - A,

Copy of

.

annexure-R,

thereafter - the

Wi,

1 e

14 enalosged

applicant

i

macia

Matediowlation

as

<

1o

make correction of his date of birth as per Matricuwlation

Certificate in his service book. BPut the respondents did ot

ractify the clerical error nor any  reply was  given.The

applicant - also  dn A

numbar of  Occasions

represen ted

in

\Bmz,-wvuz\a :&mw

- —_—
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prson before the respondents withouwt any resalt.

Copy  of the representation  dated

. C B3.7.198% is enclosed as Annexurs -0

4.b : That the  applicant L hen AGALN magle a

envchation da

PR

i d.lR. 1994 requesting for correction  of

date of birth in his service boolk bt most  unfortunately
this  Time  also ke was not  given  any  reply. Than  the
applicant by a representation dated 15.0.1998 praved to  the

3l

respondsnt Nol2 for his sympathetic action in  this re
and  demanded dustice. This representation was forwarded by

Thee - then Mador, JED(Comn), Signal Branch by a letler dated

Lia 1. 1998,

Copy  of the representation  dated
15.0.1998 with the Torwarding

letter is enco

g as Annexure-0,

+

4.7 That fthereafier the respondents reiected  Lhe
prayer  of the applicant without talking into consideration

the Matrig

tlation Certificate and communicated to him by  a

letter dated ﬁnﬁni??$“>lt is stated that The respondents did

ok gquestion  the anthenticity of  bhe Matriculation

Gertificate, and it ds not disputed. The appliceant was

mhm&kﬁd arid Fu%héﬂ Vtm'th@ departmental  authorities and

prrayed orally  for ‘réauﬁ%iﬂﬁr&timn of  his CABE ., The

dmmartﬁ@nial officers  warse wvery ﬁympathetiﬂ tor him and

assured  him that his case will be reconsidered. Thereafter
. . 4

e came to know that his date of bhivth was corrected in bhis

‘f.u/(e‘o'ka g@tm
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s@rvice  as per his Matriculation Certificate i.eo. La3.1943

after considering the same.

oy of the letter dated  5.2.1998

ig enclosed as Annexure-D

* 3

4.8 ' That ‘hy the office létter ﬁat@ﬂ ng?nﬁOQi the
r@ﬁpmnd@ﬁtﬁ sent four sets blank pension papers to be handed
over  to the ahplicanig and in thé said letter his date of
'r@tirﬁm@nt '@am shown  as 0L.03.2002. It is stated that  the
date  of  retirement of the applicant as per his corrected
date  of birth in the %@ryiae ook is anOBnEOOB“ It dis
reit@ratédv that the date of birth of the applicant as Py
Natriculﬁtimn Certificate is d1u03;1943§ ared bl r@ﬁpmnd@ntﬁ
coreeched {hm wrmng éntwy of his date of birth din  the

Certificate,

Copy of the office. letter dated
2L 2.2001 i anclosed Ak

Annexurea-f,

4.7 That the applicant then represented orally before

the departmental awthoriti

o enquire into the matter. Rut
e was advised to submit his pension papers and  accordingly
’ )

he  submitted pension papers on 31.10.2001. Thereafier, in

December, 2001 he was called by tha sgtablishment branch  to

sign his service book against column increment. He repor ted

there with a hope to verify his service book but he was told

that his service book had already been forwarded to Fension

) i o ' . . .
Branch. Then he reported to Pension Franch and  found  that

.

his corrected date of birth in the service book was tempe e

Jreine cna Donoma
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andd the  last digit of his year of birth |las bean

over-wreitien as 2.

Copy  of the representation
F0.01.2008 is snclossd  as
Anne X e

:

4.10 That thereatter the applicant e an

application td‘ e Briévaﬁﬁﬁ Cell with‘ a  copy  to the
ﬁiécipline and Vigilance Branch stating the above facts of
Clempering fh@ ‘date bf birth»in his service book .&Qq his
application  was forwarded by th@,majmfn Jﬁﬁ(ﬁmmn)g‘ Signai
Branch by Ietﬁér'daﬁaq 5.2, 0002. Ful most unfmrtunatély the
Griﬁvanaéx'ﬁwli with é letter dated 4.2.2002 returned thé
appliﬁaiimn with the remarks that the case is nDt.p@Fﬁaininq
thﬁri@vahﬁe Cell. The Discipline and Qigilaﬁcw Branch also
~with th@irrlett@r dat@d Ga 22002 r@tﬁrned‘ the application

with "the advice +to the applicant to  approach +to  the

Grievance Cell. S -

Copy of the forwarding letter  of
f Mador,JAR(Comn) dated 5.2.2008 is
enclosed as Annexure-H.,
“
Copy of fthe letters dated  6.2.2002
is  enclosed as Annexure- T & J.
respectively.
d4.11 . o That  the applicant begs to state that he
denanded  dustice  but  he has been  denied the same. The

respondents have changed his corrected date of birth  in the

service  book behind his back. Tha applicant humbly states

Nﬁhkicuxchﬁka S;Qxﬁ@L4

rlated
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that the respondents are now pushing him from one Branch Lo

another for rede al of his grievences without any results
The  act of the respondents has caussd mental agony to o the
(.. t - - |
applicant.

oy

b 12 That the applicant humbly begs to submit that

if he retires for a wrong entey of his date of birth in fhe

Cmervice  book, he shall suffer irreparably loss and  indury.

"His date of retiremsnt as per correct date of bivth shall be

’

ety 13,8003, But  he dis beding  compelled fto ey on

e

ﬁuperaﬁnuatimn w}é“fu La3.2008 an tﬁﬁ basis of wrong entry
o ;dmﬁa of birﬁh in the %mrviﬂﬁ. bl du% to  clerical
arrorunanthorised ~fmmuﬁring afrter correction of olerical
arror.  In the  abowe facts and - clroumstance ﬁhﬁ Hor “hle

tribunal be pleased to ordesr for production of the records.

T - Grounds for reliefs with legal provisionss

Hal For that the letter dated 20.09.2001 was issued on
the basis of tempersd service record anl offends Article 14
of the Constitution of India.

Ba.2 Far  that  the respondents aclted wiolating  the

‘ ) , s

principles  of natural dustice.

4+

D.3 For Cthat  the respondents have  most nmqligﬁntly.

fixed the date of retirement of the applicant ‘kesping

raliance  upon dncorrectStenpered servioe book.

e For  that the tempered/incorrect service book  dan
ot be considersd in determining the date of  superannuation

of the applicant disregarding the Matpicoulation Certifiocate

an oan aunthentic doouamsnt,

Lisnesiia Samo
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B, 0 For that determining the date of g parannuation i

Gus bl ceyegqui Ly

Pl instant case ja against Lhe principle o f

and Fair play and offends article 14 of the Conati tution of

Tndia.

Bab For  that the respondents denied to look dinto the

matter of +wmpﬁrihg of service record ot

£,
Lru

Petails of remedies exhausteds

Thers is no vemneady under any rule and this MHonble

2ol of the grilevante.

Tribunal is the only Forum for redee

spbations but no raply

Howewer  the applicant muthm bbed repred

Pras  busen LvET .

7 Matters not previously filed or pending before any

other Cdurt:

The applicants daeclare that they have it filed

arny other o2 in any tribunal, Court or any other Foreum OGN

the subisct matter.

2 reliefs sought for g |

Unger the

applicant prays for the following ralisfes @

8.4 The respondents be directed not to act  upon Lhe

iﬁamrr@ﬁt/tﬁmpﬁred el o ook o preah i rEmen o el

.

superannuation of fhe applicant, and

applicant WageFa OLLO3.2002.

L2 I Thes reﬁpmndmnﬁm

the corvect dats of hirvth as per age i Lhe

facts and ocirouwmstanoes of the case, the

not to auparannuate thes

i i rected Lo act  according 1

Matriculation




Certificate and be

retirement of

LaB0E005.
Ba3 Lost

¢

1 he

o n (;'7 0o

o ou

~

of the case.,

deem Tit and proper.

The

stated in para

above reliefs are prayved for on  tThe

S abowve.,

Y ' Interim relief praved for =

During

the pendency of

thias

»

g round

0.

further directsd to consider the same for

applicant on suparannuation i.e. w.e.f.
. : . )

Q2.4 fArey other relief/relisfs the Hon "ble tribunal  may

~

&

application L e

applicant prays for  the following relisfad

Yal The

the applicant

The

stated in para

1O This

respondents be directed not Lo

wee.fa 13,2002

.

ﬁummrannuate

above relief ig prayed for on  the grounds

3 above.
- L 2

application has been filed

Lia Parficularg of Fostal Order :

1)
14)
tdd)

iv)

ToFu0. Moo, . "
Date of issue . H
Tasued From. v H

Fayvable at - "

through Advocate.

76 547110

{ELJl»lJﬂblsj

f&({ o

2. Farticulars of Enclosures 8

fAs stated in the index.

YearificatitNaennwnn

N W S



'
0 own 1 0 "o
won LS aa

Verification

Mo

Lo Anndrwddha Sarma Son of  Late Ay

Sarma, resident of Shillong - 11, aged about 59 years do
verify . that T he statemernts macde - in para

- o ) i .
true: my personal knowledgs and those made in

hereby

Lod,dh -ty 12 ae
para 2,3 and % are true to amy legal advice and that T have
: e

not suppressed any material facts.
fnd T, sign this verification on  this

«

Cdinadie S

204t day of February,2002.

.
f
. .
P
’
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‘. \IVIIIL14012/75/88-3ige Dated Shillong, the _0% Mey 89

-

b | 31614 {
FORVWARDING OF CERTIFICATE

1, Ref your ION No.TST/VI=P/7=65/272 dated 26=4=89.,

2, Originel certificate of Matriculation Examination in respect
of Shri A Serme, Aestt of this Lrenoch is forwarded herewith for
vorification of dated]birth, The seme mey be returned to this branch
after verification pleaces, '

' Majoxr
Bncio 3 _1 (ome) Q’Q’ JAD( Comn)
. oo\ RN |
}D E8tt _Branch Q{‘ AR S g
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The Director GenerslL Assam Rifles /&737%.”3’9‘“ C’

Shillong=793011

\
(Thraugh proper channel) :
DATE OF BIRTH
Sir, .
"1e - Ref your ICN No.EST/VI-T/7-65/275 of 27.6.89.
2; . Respectfully, I beg to atafé:thatimy éervice book

" was opened by the then Head olerk of 2nd Assam Rifles
"after proper verification ¢of my original certificate prod-

uced to him during July 1963 which was not shown to ne

on the plea of 'Coxfidentiel'y, I was quite ignorent about
the wrong entry of date of birth in the gervice book as I
had good faith on the then Head clerk of 2 AR,

3e That Sir, fortunately, when the deal;ng Asstt
called. me to sign :2aingt various entries in my service
book, I ceme to kncw asbout the wréngly entered date of
birth and immediately I apprised your goodself about that
with a request for correctione.

,.4; - In view of the above facts, I beg to request yoeu

klndly’to amend the date of birth as per my Matric Certi-
ficate to avoid future complicacies.

5e Thanking you in anticipatinmn,
Yours faithfully,

| [\7 Vl[
!

(Anirudna Sharm&)

' c5‘77/ Asstt |
Date s 89 ‘ SIG Branch, DGAR
/ .

ey



From, %;,—/39_,J A%wmun'yg
Aniruddha Sarma ‘

' Supdt.(Sigs) _ o

. , Signals Branch *© & ‘
;* ".ié,ﬂn' Shillong N

To, )
¥ Thg 'Difectorste Genarsl (

: Assen:Riflee .

Shillong-11

. P

. et ‘«;i"",
e AEERENRA- SR Y

: . 4Hon oatae S. i‘:*’? '.“ 17‘-«‘:‘:“
e ey { S ) : . ;
e AR BT A !
% : e L RPN e ¢
b Doy b wa - fe G U A CSTORROWIL ge0
PR S 0 SR < SR R LB o 2ed) g &
i woowarw 24 Eleer TR e e A N
' ’ oONERTE d $ i p TR e L - Rl oL achi
i §p, U : e wpete, MR iddn zeRCURRed s .
4% PR i iy RPN LU v s R o ¢ STt Al hee 3 1538 -7»,/2-;%? (i i
R 1 AR B i e ol eikeaish TRR T AT !
R R R Pt T A Living o g wmdlet T =, ) 4o
s o epred3ic ResBactfully’t beg to,laey th “following féw lines;for yoiir {
; fw&?ﬁk&hd‘e@gq%dg%gyigpﬁqnd oynplthetieﬁgrqeg!.glggsphfg,wﬁnﬁx» v L
'."ﬁ:"i;"'@y Bk A L 8 R ERE LA . L8, Lo /‘ﬂf’ 2 i

‘i . N g e 10771 ANEERN we n : “ . l - ¥
kS P vi83 - oThat SiE 1'beg to stateithit'ny dats of birth wes erronsously
b @i léftered by the Hoad clerk of 2: AR"a8'01-3-42 inetead Of |1=3=43 in my
e coceadrvics Ghichhave, cone, to knowfs beleted stage. ‘I have already
Y 1. uerequested taiybuf goodself so many times for amendment of thes date
D ¥~./0P bizth "(copies ‘snclosed) . My origina) certificate was submitted
Lo to you vide this branch 10N No XVII1.14012/75/885igs. of - 3=5-89 l
o (copy enclosed) against your 10N No. EST/VIaP/7265/272 of 26~4-89. ‘
a9 A board of officers were algo assembled to verify the service .
hf_w A documents and matric certificates stec. but no cmendment“have;gq €axr
o besen done, Itx was a clear case of gn sdvertant clerical mistake,
..‘v‘ ;::{ * E . . X . . ',‘m‘ - ;;.:; . - .
L‘; .. 4=138%7 'Thet Six, 1 have produced my original matric certiPicate with
ot -7 the hops that the error will be rectified se per procadure with the
?; “ approval of compstant authority. As gathered now, it has not been done
i 80 fers In this connection I invite your kind attention to GFR=79(2)
St which reads as follows :- - -
Lo . LA .
LIS : . The‘i@tunl date of the assumed dete determind under Rule-80
B ‘shall bs recorded in the history of gervice,service book or
any othsr record that may be kept in respect of the Government
Ssrvents service under Govermment and, once recorded, it can
‘ . not be gltered except in the case of clerical error, without
: the previous orders of e Department of the Central Government
g . ®r in Administretor®, G

! 40 = That eir, It mey be clear from the facts and circumstances and
_ in adherence to the rule paosition my date of birth is required to be
B amended as "Clerical error"in support of my matric certificate(Copy
g enclosed).
3} S;J In view of abovs I earnestly request your goodself to look into
Eorl the matter personslly so that your kind administration can get me
v Tegitimate justice and save me from the heavy loss of my sasrvice
S carrier of one year which ie being incurred for @ eimple clerical
: : : mistake for no fault of @y own and for above act of your kindndss
R I .shall remain ever grateful to you,

6o A sympathstic action is highly requested at the earliest please,

LA To Thanking you,

§

e

i
"‘Date : __[> Jan 98

{ Aniruddha Sarma )

N Supdt (Sigs)
Sigbals Branch
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ESTABLISHMENT BRANCH

CHANGE OF DATE OF BIRTH

1, Reference your XV*TI 14012/75/96-019 date

2, The prayer for change of date cf birth in resrect of
Shri Aniruddha Sharma, Ju~dt of your Branch has been reconsi..
dered but the same is rejected being devoid of merit, The
‘individual may please he informed that the récorded date of

~g1rth in his servi@e rook ji.e, 01 Mar'42 should be maintainod
all purposes till yg superrjates,

- 0 \
L oireosed

(SuUrjit Kumar )
Dy Comndt

i j . - Estt officer
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STABLI SHMYNT BhacH{sn)

YOUIATDING OF EINSION DAPERS

o L :
1. Four sets of blank pension papers each in respect
of, following staff of your Branch, who are zroceeding on
Superannuation penaion wef dates shown against ezch are

 gent herewith £of handing ovar to the individual concerne@se a .

(a). k] subhas Chandre Royesupdt = 0L Mar 2002(rR)

(b)\/Zri Anirudha sharma, Supdt . = Ol Mar 2002(FN)
(c) shri kabindra Fumar Chakrabortye- 0i Har 2002(&N)
o B ' Asst ’

(d) shrt zaxmi Kinta Sharma, Asst e Ol iar 2002(¥N)
(e) shri Nirendra Kumar Nag, Asst = Ol war 2002(FN)
(£) &hri A B Rar, Asst o ~ Gl Mar 2002(FN)
(q) shei Jatindra Nath Gogol, UDC = Ol Mar 2002(FN)

2. They may kindly bu instructod to affix joint photegraph
(four copies in black and vhibe) in resgective form and while
signing the peasion papers ‘evenue stamp may be affixed on the
pre-gtamped recelipt, Forms duly complated and the same may
rvlease bo forwardad to this Branch at an early date for
further actioen, ‘ -

T

i Encl s As_stated above

! : ( & 8 Yadav )
R Ty Comdt |
Fin/si ngr/Record o Egtabliashaent Officer

Copy;to i;

Records (KB=Il) = fox tnfarmation plea i

ETW
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From : Aniruddha Sarma

Supdt
Signals Branch
DGAR, Shillong-11

To : Thé Directorate General Assam Rlﬂes
Shillong-11

(Through proper channel)

- N DATE OF BIRTH
Sir, ‘ ] : i ' i . ) -
1. With reference to my ‘application dated 15 Jan 1998 (copy enclosed),I beg to lay
the following few lines for your kind consideration please. - ' '

2.© . Respectfully I beg to state that as per date of birth entered in my Service Book I

have submitted my pension paper on 31-10-2001. Establishment branch (Ser sec) has
called me to sign in my Service Book during 3™ weck of December 2001,when I

reported .to them , I was told that my Service Book had already been forwarded to
Pension branch , so I should go to Pension branch to sign in my Service Book ‘against

column increment though it was supposed to be completed in Service Section itself
before sending to Perision branch. After two months from submission of pension papers ,

Establisiment branich called me to sign so that I could not get chance to see my Service

Book which is a case of benefit of doubt, '

3. - That sir, I have reported to Pension branch and when opened my Service Book
surprisingly, I have noticed that the board of officers detailed to verify the age of the
civil staff had already amended my date of birth as 1943. I noticed that in the opposite
side of copy of Matric certificate they had calculated as - 1960-17= 1943 and in first
page of my Service Book it was written that “as_per Matric certificate No 2282 issued

by Gauhati University his date of birth is{1943”.But unfortunately I have scen that

-somebody had distempered the figure three and over-written as two instead of 3 and put

thre¢ crossed marks without obtaining anybody’s signature. This might have done by the

]

then dealing clerk with the help of the then Supdt as they werei the only hands to deprive
me to serve one year more. L.¢) Max
. . } . E .!

\ Signed by Estt officer with seal

/ )
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L therefore eamestly request you kindlv

and ‘i’éqqcst to take necessary action against the g
the figure three . for which of their foul play 1 2
pension before my actual age,

5.

6. . Thanking you.

»

Dated : 30 J gy 2002

Legal Branch 1
D & VBranch ]
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o ii?vestfgate the matter at the earliest
erson concerned who had distempered
im compelled to go on superannuation

I request you kindly to inform me the action taken before 28 February 2002.

© Your's faithfully

(Aniruddha Sarma)
Supdt B
Signals Branch -
.DGAR

For similar action please.

s VD
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A RS B The‘complaint.be fwd to his OC with your recommanadatings
il . 88nce the appln shovlAd he routed through rroper ch, The indl
A - May be adviced to appch 1the Grievance Coli Lo mnder 'y
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P
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Dranch this HQ,

3. - Appln is returnea herewyish in Orisinal,

WA o (57 8 eremT)
A ~ 1.t Col
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